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O R D E R (ORAL)
Shri Justice K. M. Agarwal :-
This review application has been filed

26.10.1998 for reviewing an order made on 14.8.1992
0. A, No 60/1992 by this Tribunal There

delay of more than six years in filing the review

application. An application for condonation of dela)
has been filed which has been registered as M./ 0
58/1998. The ground stated for condoning
that the respondents came to know of the e

Supreme Court in State of Rajasthan vs B. K.
Meena, reported in JT 1996 (8) SC 684 = 1996 (£ SLR

¢ -4

and on that basis the respondents were advise

NV e +the Tr . P
MOV € the Iribunal for making an appli1




O

en The aforesaid decision of the Supreme Court
was not in existence when O.A. No. 60/1992 was
decided and, therefore, there was no question of
overlooking that decision and on that basis there i8
no question to review the order. That would amount to

entertaining an appeal by the Tribunal against its own

order.

3. For these reasons, the application for
condonation of delay is rejected and accordingly, the

review application is also rejected as barred by time.
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